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Indian Nationals Externed from 
Foreign Countries 

2396. Shri Rishang Keishing: Will 
the Prime Minister be pleased to sbtc: 

(a) the number of Indian na1ionals 
externed from foreign countries dur-
ing 1960 and 1961; and 

(b ) the grounds of their extern-
ment? 

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a) According to the infor-
mation available, 3766 were externI'd 
during 1960 and 1867 during ;961. 

(b) The grounds of ext"rnment 
vary from case to case. In general. 
persons were externed for illicit im-
migration. violation of immigration or 
local penal laws, non-renewal of 
foreigners registration certificates and 
for other similar reason.. 
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Employment of Government Olficials 
in Public Enterprises 

2398. Shr! P. R. Chakraverti: WIll 
the Minister of Commerce and Indus-
try be pleased to state: 

(a) whether any officer conllnlling 
in Government servicc holds any im-
portant post in the mana>:cment of 
public enterprises; and 

(b) if so, the names of such enter-
prises and nature of the posts held' 

The Minister of Industry in the Min-
istry of Commerce and Industry (Shri 
Kanungo): (a) and (b). The relevant 
information is contained in the Annual 
Report of the Ministry of Commerce 
and Industry 1961-62 circulated re-
cently to Members an up-to-date 
statement containing the names of 
officials who are on the Boards of 
Directors of Government Undertakin~ 
will be placed on the Table of the 
House shortly. 

Pondlcherry 

2399. Shri Reddlar: Will the J'rime 
Minister be pleased to stat",: 

(a) the total amount of mor,ey 
spent on the administration of Pondi-
cherry since its merger; 

(b) the nature and number of new 
institutions started in that State 
after the merger; and 
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(e) the number of persons in Gov-
ernment service from the Indian 
Union? 

The PrIme MinJster and Minister 01 
htemal Affairs (Shrl .Jawah3l'lal 
Nehru): (a) A sum of Rs. 18,10,6fI,873 
was spent upto 31st March, 1962. 

(b) The Government have estab-
lished ~1 institutions as detaIled be-
low:-

Educational institutions 271 

Coop::rativc Sllcicties, et". 1.24 
Medical Schools, Family Plan-

ning, Health Centres,. etc. I H 
Animal hushandry uniu 10 

Agricultural farms & nurscric~ .. 
Industries 3 
Community Developmcl1I Block... 3 
Information Cl'ntrcs I I 
Social, Labour & Child 

Welfare lnstitutil'n> 7 

(e) 483. 

Kyanite Quarries 

2400. Shri H. C. Soy: Will the Min-
ister of Labour and Employment be 
pleased to state: 

(a) whether it is a fact that thl' 
labourers of Kyanite quarries operated 
bv Messers, Kharswnn Mineral Cor-
~ration in Singbhum, Bihar do not 
have facilities for medical aid, mater-
nity benefit and leave with pay even 
on the 15th August and 26th January 
and also do not get bonus or gratuity 
from the company; 

(b) whether it is a fact that the 
working conditions of these quarries 
were never seriously inspected by th ... 
Labour Inspectorate; and 

(c) if so, the steps proposed to be 
taken in this matter? 

'nIe Minister of Labour ia the Min-
Istry of Labour and Employment (Shrl 
Bathi): (a) All statutory facilities for 
medical aid, leave with wages and 
maternity benieftts are available. There 
are, however, no married women 
workers. Workers were given holidays 
on 15th August and 26th January. 
'The Compulsory bonus scheme Is tlot 

operative in the quarries. The Com-
pany, however. give some bonus, In-
f.qnnation regarding the grant at 
gratuity by the company which is not 
a statutory liability is not readllT 
available. 

(b) No. 

(c) Does not arise. 

Scales of Pay in Rubber Board 

MOl. Shri Mamyanpc!an: Will the 
Minister of Commerce and Indllstry be 
pleased to state: 

(a) whether there exist disparities 
between the scales of pay attached to 
certain posts under the Rubber Board 
and thoSe under Government and 
aemi-Government departments having 
similar nature of work; 

(b) whether any recommendations 
have been received from the Rubber 
Board for the removal of such dJs.. 
parities; 

(C) the posts in which ~uch disp.ui-
ties exist; and 

(d) whether any decision nas been 
taken by Government on the recom-
mendations of the Board? 

The Minister of International Tr~lde 
in the Ministry of Commerce and in-
dustry (SOO Manubhai Shah): (a) to 
(d). The re-organisation propos91s at 
the Rubber Board inter alia recom-
mended upgrndation of the pay scales 
for certain posts to bring them in line 
with eomparable posts in other De-
partments. Orders recently issued 
by Government accepting the Board's 
re-organization proposals have re-
moved those disparities. 

Gorakhpur Labour Recruitment Depot 

2402. Dr. Mahadeva Pras:uf: Will 
the Minister of Labour .lnd Employ-
ment be pleased to state: 

(a) the number of labourers sent 
out from Gorakhpur Labour Recruiting 
Depot from 1956 upto-date; 

(b) how many of them are tram 
Maharajganj and Pharenda Tehlils of 
Gorakhpur district; and 




